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IN THE COURT OF SESSIONS JUDGE, SONITPUR AT TEZPUR 
 
 
 

SESSIONS CASE NO.  :-   78 OF 2017 
         (Under Section 306 of the IPC, arising  
                                                         out of GR Case No 1173 of 2015) 
 

 

Present     :-  Sri Ashok Kumar Borah, AJS 
      Sessions Judge,  

Sonitpur, Tezpur. 
 

Prosecutor     :- State of Assam 
 
       -Vs- 
 
Accused    :-  Sri Raju Bowri, 
       S/o Sri Manik Bowri, 
       Of vill – Harigaon, 
       PS – Tezpur, Dist – Sonitpur. 
 
Date of framing charge  :- 07-06-2017. 
 
Date of Recording Evidence   :-  21-06-2017, 04-07-2017,14-07-2017, 
       19-08-2017, 16-11-2017. 
 
Date of examination of accused u/s  :-  19-02-2018. 
313 of Cr.P.C. 
 
Date of Argument    :-  03-05-2018. 
 
Date of Judgment    :-  10-05-2018. 
 
Counsel of the Prosecution  :-  Mr Munindra Ch Baruah,  
      Public Proecutor, 
      Sonitpur. 
 
Counsel for Accused   :-  Mr S Borah, Ld Advocate.   
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J U D G M E N T 

 

1.     In this case accused Sri Raju Bowri is put for trial for allegation of 

charge u/s 306 of the IPC.  

 

2.       The factual matrix, according to FIR, in brief, is that, on or about two 

years ago, accused married the informant’s elder daughter Namita Bowri. After the 

marriage, they fought each other and on the day of filing the ejahar, the informant 

came to know from the villagers that her daughter died by hanging. Thereafter, 

informant went to the house of accused and saw her daughter was killed in a 

planned manner as informant saw an iron chain on the bed near the place where her 

daughter was hanging.  Hence this prosecution case.  

 

3.     The ejahar was lodged by informant Smti Basanti Das on 22-05-2015 

before the I/C of Mahabhoirab Police Out Post. On being receipt the ejahar, the I/C of 

Mahabhoirab Police Out Post by giving GD Entry 429 dated 23-05-2015 forwarded 

the FIR to O/C Tezpur Police station for registering a case. On receipt the ejahar, O/C 

of Tezpur Police station, registered the case vide Tezpur PS Case No. 550/15, u/s 

304-B of the IPC. 

 

4.       After completion of usual investigation, the O/C Tezpur PS sent up the 

case for trial against the accused person Raju Bowri u/s 306 of the IPC. 

 

5.      On being appeared the accused before this court, after hearing of 

parties and on perusal of the record, charge u/s 306 of the IPC was framed against 

the accused Raju Bowri. Particulars of the charge are read over and explained to 

accused to which he pleaded not guilty and claimed to be tried.  

 

6.   To substantial the case, prosecution examined as many as 8 (eight) 

numbers of witnesses. After completion of prosecution evidence, accused was 

examined u/s 313 Cr.P.C. All the allegations made against the accused and the 

evidence appears against him are put before him for his explanation where he 

denied the evidence and declined to give defence evidence. 

 

7.         I have also heard arguments put forwarded by learned Counsel for 
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accused and the learned Public prosecutor for the state.  

 

8.       The points for decision in his case is that : 

1.   Whether the accused on or before 22-05-2015, at 
vill – Harigaon(Poruwa), under Tezpur Police Station, one 
Namita Bowri committed suicide, and abetted on such 
commission by taunting, abusing and assaulting in  many 
times prior to the incident of suicide and thereby 
committed an offence punishable under Section 306 of the 
IPC.?  

  
 

  REASONS AND DECISIONS THEREFOR. 

 

9.         To arrive at a judicial decision, let me appreciate the evidence on 

record. 

 

10.     PW 1 Sri Tanka Newar stated that accused married the deceased 

Namita Bowri which is before two years ago and the incident took place in the year 

2015. Mrs Basanti Das, the mother of the deceased informed him including Naresh 

Das Guna Mali, Haripad Barman. So, they together went to the house of deceased 

and came to know that deceased died by hanging with a cloth. After that the mother 

of the deceased suspected accused in killing of the deceased. Her mother reported 

to them that accused and the deceased took quarrel in earlier many occasion also. 

Thereafter, the mother of the deceased filed the ejahar vide Ext.1. Ext.1 was written 

by him as per instruction of the mother of the deceased.     

   In cross-examination, he admitted that his house is situated at a 

distance of about 0 kms from the house of accused He further admitted that what he 

stated in examination in-chief was heard from the mother of the deceased. There are 

many people resides near the house of accused. But, he does not know the name of 

all the persons. He came to know about the incident only from the mother of the 

deceased while she was reported about the incident over phone.   

 

10.       PW 2 Sri Guna Mali stated that on 22-05-2015 the incident took place. 

In the next day, Basanti Das the mother of the deceased told him and Tanka Newar, 

Naresh Das, Haripad Barman about the incident and accordingly, they went to the 

house accused. There is an iron chain and one rod on the bed which was near the 

place where the deceased was hanged. So, they suspected accused in killing of the 
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deceased. They saw deceased was hanging with a cloth on a bamboo buttam of the 

veranda of the house of accused. Said veranda was at a reachable distance of bed. 

Thereafter, said Basanti Das filed ejahar before the I/C Mahabhoirab Out Post. Then 

police and Magistrate came to the place of occurrence. Police conducted inquest 

upon the dead body. Ext. 2 is the said inquest report and Ext. 2(1) is his signature as 

a witness. He came to know that you tortured deceased by assaulting her in the day 

time and in one time as a result of such assault, the deceased take shelter in the 

house of her mother. Thereafter, the local public convinced the deceased and took 

her to her husband’s house.         

    In cross-examination, PW2 stated that his house is situated at a 

distance of 100 meter from the house of mother of the deceased. Similarly, accused’s 

house is about 40 kms away from his house. He came to know about the incident 

only on getting information given by the mother of deceased Basanti Das. He further 

admitted that he made statement before the police which she was informed by 

Basanti Das that Namita committed suicide in the house of accused.       

    

11.       PW 3 Sri Naresh Das stated against you that the occurrence took 

place about two years ago. He came to know that deceased Namita committed 

suicide. Then he along with Basanti Das, Gunamali, Tanka Newar and two others 

went to the house of accused at Paruwa. At about two years ago, Namita married to 

accused and he heard some times quarrel took place between them. But, somehow 

the guardian of both the parties, amicably settled the matter. When they reached the 

house of accused, he saw Namita was hanging inside their house with a piece of 

cloth. They suspected that you had killed Namita by hanging and mother of the 

deceased filed an ejahar before Mahabhoirab police Out post.   

  In cross-examination, he admitted that he has no personal knowledge 

about the incident. He came to know about the death of Namita from the mother of 

Namita. On suspect, mother of Namita filed this case. He has not seen any assault 

on Namita by the accused. Namita was his niece. He also admitted that when they 

reached the house of accused, the door of the room where Namita committed 

suicide was locked and when he entered into the room, police was not there.  

 

12.   PW-4 Dr Biswajit Hazarika the medical officer who performed the 

post-mortem examination of the dead body of Namita Bowri on 23-05-2015 in 

reference to Mahabhoirab Out Post GD Entry No 425 dated 22-05-2015, on being 
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escorted and identified by UBC 786 Kushal Kalita along with Manik Bowri and Upen 

Tanti and on examination he found the following: 

External appearance: 

Thin built female of approximate 23 years of age. Both eyes partially closed. 

Tip of a tongue bitten between the teeth. Rigor mortis present. Body is cold. Head 

tilted towards left. Faecal matter seen at anal orifice.  

A non continuous oblique ligature mark see high up in the neck with 

discontinuity on the left side of the neck. Parcementization of the ligature mark seen. 

On cut section of ligature mark haemorrhagic area seen in subcutaneous tissue.  

Pleurae, laryanx and both lungs are congested.  

Uterus was empty and normal size. Fracture of atlanto occipital joint. Bruise 

discolouration of nailbed. All the changes are antemortem in nature.  

Opinion: 

The cause of death is due to asphyxia as a result of hanging. Ligature 

mark is found not circular but, there is a gap on the left side of the neck. 

  

    Ext. 3 is the post-mortem report and Ext. 3(1) is his signature and Ext. 

3(2) is the signature of Joint Director of Health Services, Sonitpur, Tezpur which he 

knows.     

   During cross-examination the doctor stated that in hanging ligature 

mark is not continuous. Without the gap in ligature mark, one may be hanged to 

death.  

 

13.   PW5 Sri Haripad Barman stated that the incident took place about 

three years ago. On the date of incident at about 9.00 PM, the mother of the 

deceased informed him that her daughter was hanged and as such he went to their 

house. There, he has seen the girl was hanging in a fan inside the room which is 

adjacent to the veranda. Police recorded his statement and asked him to put one 

signature. He suspected that accused had killed Namita.     

   In cross-examination, he stated that deposed before this court on the 

basis of the information given by the mother of the deceased. He does not know 

about the incident.  

 

14.   PW6 Sri Siba Gowala stated that on the day of incident at about 8.00 

PM, a commotion took place in their village. Local public stated that wife of accused 
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committed suicide. Then he went to the house of accused and there he has seen the 

wife of accused was found hanging on a bamboo buttom of the house. He does not 

know how the incident took place.    

  

15.   PW7 Dr ST Rahman stated that on 23-05-2015 he was working as 

Circle Officer-cum-Executive Magistrate, Tezpur Revenue Circle and on that in 

reference to Mahabhoirab Police Out Post GD Entry No 425 dated 23-05-2015, he 

has conducted inquest on the dead body of Namita Bowri, W/O Raju @ Pinku Bowry 

of Harigaon, Doloipar under Tezpur PS at KCH, Tezpur in presence of witnesses Sunu 

Kurmin, Nirmal Munda and Guna Mali. During inquest, he has examined the dead 

body of the deceased thoroughly and found ligature mark on the next of the 

deceased. Ext. 2 is the inquest report and Ext. 2(2)is his signature.     

    

16.   PW8 Sri Biswajit Medhi, the IO of this case stated that On 23-05-2015 

he was posted as SI of police at Mohabhairab Outpost under Tezpur PS. One that 

day, he has received telephonic information that a woman was killed by her husband 

in a planned manner and kept her in her house. Immediately, after receipt the 

information, he has received an ejahar lodged by one Basanti Das and on that very 

time and received of the ejahar, made GD Entry No 429 dated 23-05-2015 and 

forwarded the same to OC, Tezpur PS for registration. Accordingly, OC, Tezpur PS 

registered a case vide Tezpur PS case No 550/15 under Section 304-B of the IPC and 

also made one GD Entry at Sadar PS vide GD Entry No 973 dated 23-05-2015 and 

entrusted me to investigate the case.   Accordingly, he visited the place of 

occurrence, examined the witnesses in the place of occurrence. He has prepared 

sketch map of place of occurrence vide GD Entry No 429 dated 23-05-2015. Ext.4 is 

the said sketch map and Ext. 4(1) is his signature. Inquest was conducted upon the 

dead body by learned Magistrate vide GD Entry No 425 dated 23-05-2015. As there 

was a night, so, in the next day he sent the dead body to KCH, Tezpur for post 

mortem examination. On the same day I met you and took custody of you and in the 

morning, forwarded you to judicial custody. He has also connected the post mortem 

report and also inquest report. On completion of investigation, he has filed charge 

sheet against you under Section 306 of the IPC. Ext. 5 is the charge sheet and 

Ext.5(1) is his signature. In Ext.1,ejahar he put his signature as Ext.1(2) and Ext.1(3) 

is the signature of the then OC Haren Ch Deka. 
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  In cross-examination the IO stated that he has received the ejahar at 

about 1 AM. On that very day he has sent the said ejahar to Tezpur Police Station. At 

about 2 AM, he is proceeded to the place of occurrence along with his staff, but, he 

has not mentioned the name of staff who had accompanied him. At the time of his 

visit, there were about 3/4 persons and he has found the dead body on hanging. He 

has engaged one constable on duty to look after the dead body, and then he return 

to the police station. At the time of his visit, the room was found open and he has 

found nothing in the room to be seized. He has recorded the statement of the 

witnesses in the next day. In the next morning, he again visited the place of 

occurrence at about 8.20 AM. In the said morning he has recorded the statement of 

Siba Gowala and Sunu Kurmi. He has recorded the statement of Tanka Newar(PW1) 

and Guna Mali(PW2) at Mohabhairab Out Post.  

   Witness Guna Mali(PW2) stated before him that Basanti Das informed 

him that deceased committed suicide. This witness also stated before him that they 

informed Tanka Newar, Haripada and Naresh and they went to Tezpur together. The 

said witness did not state before him that one iron chain, one rod and one dagger 

was found lying under the dead body where the dead body was hanging. He hasn’t 

seized any iron chain, rod or dagger from the place of occurrence.    

 

17.   This much is the evidences of prosecution.  

 

18.   Defence plea is of total denial while his statement is recorded 

under Section 313 of the CrPC, where he stated that he is totally innocent.  

 

19.   I have heard the argument put forward by the learned Counsel for 

both the parties.  

 

20.   The learned Counsel for the accused submitted that the 

prosecution has failed to prove the case beyond any reasonable doubt. Firstly, 

there is no any direct evidence who could have stated that deceased committed 

suicide at the instigation of accused. Secondly, there are many contradictions 

amongst the statement of PWs as for example, PW1 stated that on being came 

to know about the incident, while he along with Naresh Das Gunamali Das, 

Haripad Das went to the house of deceased, they saw the deceased was hanging 
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with a cloth, on the other hand PW2 Gunamali Das stated that while they went to 

the house of the deceased on being came to know about the incident, they saw 

the deceased was found hanging on a bamboo buttom with a cloth in the 

veranda. Similarly, PW3 Sri Naresh Das stated that on being came to know about 

the incident, they reached the house of the accused and they saw Namita was 

hanging inside their house with a piece of cloth. They suspected the accused had 

killing Namita by hanging PW3 has not stated that they found the deceased 

hanging at the veranda on the bamboo buttom as stated by PW2. Therefore, 

discrepancies of place of occurrence is seen in the statement of PWs. Thirdly, 

the statement that (i) the incident took place on 22-05-2015 and on 23-05-2015, 

they went to the house of the accused, (ii) on being informed by Basanti Das, 

PW2, Tanka, Naresh and Haripad together went to the hosue of Namita, (iii) they 

suspected on being seen an iron chain and rod on a bed found near the place 

where the deceased was hanging, as stated by PW2 in the Court, did not made 

such statement before the IO under Section 161 of CrPC. Therefore, the 

aforesaid statements are contradictory which are difficult to believe. Lastly, the 

law is well settled that suspicion however may be grave cannot take the place of 

evidence.    

 

21.   On the other hand, the learned PP submitted that prosecution has 

ably proved the case beyond any reasonable doubt. Hence, the accused is 

required to be convicted under the charged Section of law.  

 

22.   Keeping in mind, the rival submissions advanced by learned 

Counsel for both the parties, I am going to dispose of the case as follows.  

 

23.   A careful scrutiny of the whole case record, it appears that to 

substantiate the case, prosecution has examined as many as 8 witnesses. 

Amongst them, PW1,2,3,5 & 6 are unofficial witnesses. Remaining PW4,7 & 8 are 

official witnesses. They are respectively, the Medical Officer who conducted Post-

mortem upon the dead body, the Executive Magistrate, who conducted inquest 

upon the dead body and the Investigating Officer. Amongst the five unofficial 

witnesses, none is an eye witnesses to the occurrence, neither they gives such a 
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chain evidence to infer the accused in the commission of crime.  

 

24.   Let us discussed the evidence adduced by unofficial witnesses. 

PW1 Sri Tanka Newar stated that on being came to know about the incident from 

informant Basanti he along with Naresh Das, Gunamali Das, Haripad Das and 

some others consisting about 6/7 persons went to the house of deceased and 

there they saw the deceased was found hanging with a cloth. They suspect 

accused in killing of the deceased. Mother of the deceased also reported to them in 

quite often there were quarrel took place in between accused and the deceased.  

According to instruction of informant, he wrote the ejahar. Similarly, PW2 Gunamali 

Das is also not an eye witness. He stated that on being came to know about the 

incident from the mother of the deceased, he along with Tanka Newar, Naresh Das, 

Haripad Barman went to the house accused and saw the deceased was hanging. 

There is an iron chain and one rod on the bed which was near the place where the 

deceased was hanged. So, they suspected accused in killing of the deceased. They 

saw deceased was hanging with a cloth on a bamboo buttam of the veranda of the 

house of accused. Said veranda was at a reachable distance of bed. Thereafter, 

mother of the deceased Basanti Das filed ejahar before the I/C Mahabhoirab Out 

Post. From his statement also could able to give any clue against the accused in 

killing of the deceased. On the other hand Naresh Das(PW3) who stated that on 

being came to know about the incident he went to the house of accused where he 

saw Namita was hanging inside the house with a piece of cloth. They suspect the 

accused in killing of the deceased. The place of occurrence, i.e. the place of hanging 

of he deceased is found quite different in between the statement of PW2 & PW3. As 

PW2 clearly stated that while they visited the house of the deceased, he saw the 

deceased found hanging on a bamboo buttom with a cloth. On the other hand PW3 

stated that while he along with others including PW1 &2 went to the house of 

accused, one being come to know about the incident, he saw Namita was hanging 

inside their house with a piece of cloth. Therefore, his statement also failed to give 

any clue against the accused in killing of the deceased. PW5 Haripad Das who along 

with PW 1,2 & 3 went to the house of accused on being come to know about the 

incident from the mother of the decease, he had seen the girl was hanging in a fan 

inside the room which is adjacent to the veranda. Therefore, the statement of PW5 is 

also found deviate as to the place of hanging of the deceased as while he along with 

PW1,2 & 3 visited the house of the accused he saw the girl was hanging in a fan 
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inside the room adjacent to the veranda, on the other hand PW2 while visited the 

house of the accused, saw the deceased was found hanging at the veranda on the 

bamboo buttom. Under such circumstances, the statement of PW5 is also not 

believable. Next remains the evidence of unofficial witness PW6 Siba Guwala who 

stated that on the day of incident at about 8 PM, a commotion took place in their 

village. Local public stated that the wife of accused committed suicide. They he 

rushed to the house of accused and in the house of accused he has seen the wife of 

accused was found hanging on a bamboo buttom of the house. He clearly stated that 

he did not know how the incident took place. Therefore, he has also not supported 

the prosecution case.  

 

25.   It is worth mentioning that the complainant Basanti Das was died, 

so, the case remained completed without the examination of complainant.  

 

26.   Then there remain three official witnesses. Let us discussed the 

evidence of PW4 Dr Biswajit Hazarika who conducted Post-mortem upon the 

dead body. PW4 found at the time of examination that “a non continuous oblique 

ligature mark see high up in the neck with discontinuity on the left side of the neck. 

Parcementization of the ligature mark seen. On cut section of ligature mark 

haemorrhagic area seen in subcutaneous tissue”. The doctor opined that cause of 

death is due to asphyxia as a result of hanging. Ligature mark is found not circular 

but, there is a gap on the left side of the neck. In cross-examination the doctor 

admitted that in hanging ligature mark is not continuous. Without the gap in ligature 

mark, one may be hanged to death. Besides that, the doctor did not found any 

external injury other than the aforesaid ligature mark.  

 

27.   According to complainant and the bleak evidence of PW 1,2 & 3 that 

they suspected accused in killing of deceased as they found one iron chain and rod 

on the bet which is near the place of hanging. Learned Counsel for the accused 

submitted that if the accused is suspected for killing his wife by assaulting with said 

iron road or chain, there must have some bodily injury. But, the doctor who 

conducted post-mortem on the dead body did not find any external injury over the 

aforesaid ligature mark. Post-mortem report is in fact silent as to any external injury 

on the body of the deceased. Therefore, submission of the learned Counsel for the 

accused that prosecution has failed to prove any reason to suspect the accused in 
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killing of the deceased by assaulting with iron rod or chain, cannot be ruled out.  

 

28.   Next come to the evidence of PW7 who conducted inquest upon the 

dead body. Ext.2 is the inquest report. The inquest report shows other than 

prominent ligature mark, there are not indecencies of any external injury over the 

dead body of the deceased while conducting inquest by PW7.  On the other hand, 

PW4-the doctor who conducted Post-mortem admitted that without the gap in 

ligature mark, one may be hanged to death. Therefore, from the medical evidence of 

PW4 as well as inquest report, the death of the deceased may be caused due to 

hanging.  

 

29.   Another point may be discussed in the present case is that the 

presence of other persons in the house of the accused at the relevant time is silent 

in the evidence of prosecution. One circumstance may be arisen since other than 

accused and victim were in the house of the accused at the relevant time it is 

difficult to believe any other person who abated or instigated deceased to commit 

the suicide.  

 

30.   To brought the charge under Section 306 of the IPC, prosecution must 

proved that –  

  i) the commission of suicide by a person; 

  ii) that the accused abetted the commission thereof. 

31.   Abetment of suicide is confined to the case of persons who aid and 

abet the commission of suicide by the hand of the person himself who commits the 

suicide. When another person, at the request of, or with the consent of, the suicide, 

had killed that person, he is guilty of homicide by consent, which is one of the forms 

of culpable homicide.  

   As per the section, a person can be said to have abetted in doing a 

thing, if he, firstly, instigates any person to do that thing; or secondly, engaged with 

one or more other person or person in any conspiracy for the doing of that thing, if 

an act or illegal omission takes place in pursuance of that conspiracy, and in order to 

the doing of that thing; or thirdly, intentionally aids, by any act or illegal omission, 

the doing of that thing. The explanation to Section 107 states that any willful 

misrepresentation or willful concealment of material fact which he is bound to 

disclose, many also come within the contours of “abetment”. It is manifest that under 
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all the three situations, direct involvement of the person of persons concerned in the 

commission of the offence of suicide is essential to bring home the offence under 

Section 306 of the IPC.  

 

32.   Coming to the present case as discussed details herein above, there is 

no any cogent and reliable evidence to show that it is the accused who abetted or 

instigated the deceased to commit suicide. But, there is bleak evidence that 

deceased was found hanging in the house of the accused. On being come to know 

about the incident, PW1,2 ,3,5 & 6 rushed to the house of accused. They all 

witnesses the deceased was found hanging in the house of accused. Other than that, 

there is no any evidence neither any circumstance.  

 

33.   As discussed herein above in the present case, I have come to 

conclusion that –  

  (i) the accused kept on irritating or annoying the deceased by words, 

deeds or willful omission or conduct which may even be a willful silence until the 

deceased reacted or pushed or forced the deceased by his deeds, words or willful 

omission or conduct to make the deceased move forward more quickly in a forward 

direction;  and  

  (ii) the accused had the intention to provoke, urge or encourage the 

deceased to commit suicide while acting in the manner noted above. Undoubtedly, 

presence of mens rea is the necessary concomitant of instigation.  

 

34.   Law is well settled that the suspicion, however strong may be, cannot 

take the place of evidence. In any view of the matter, on the basis of these 

circumstances. It is not possible to draw an irresistible conclusion which is 

incompatible with innocence of the appellant so as to complete the chain. It is well 

settled that in a case of circumstantial evidence, the chain of circumstances must be 

complete and in case there is any missing link therein, the same cannot form the 

basis of conviction.  

 

34.   The onus of proving the facts essential to the establishment of the 

charge against an accused lies upon the prosecution, and the evidence must be such 

as to exclude every reasonable doubt about the guilt of the accused. An accused 

cannot be convicted of an offence on the basis of conjecture of suspicion. Here in 
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this case as discussed above a reasonable doubt arisen in my mind, after taking into 

consideration, the entire material before it regarding the complicity of the accused, 

so, benefit of doubt given to the accused person.  

  

35.    In view of the aforesaid discussion, I am bound to hold that the 

prosecution has categorically failed to prove the charge leveled against the 

accused beyond any reasonable doubt. As such, the accused is entitled to get the 

benefit of doubt. Hence, accused Raju Bowri is acquitted and set him at liberty 

forthwith.   

 

36.   The liabilities of the bailors are hereby discharged.  

 

37.  Send back the GR Case Record being No 1173/15 along with a 

copy of judgment to the learned committal Court.  

 

   Given under my Hand and Seal of this Court on this the 10th day of 

May, 2018.   

 

(A. K. Borah) 
                   Sessions Judge, 
                                  Sonitpur,Tezpur. 
Dictated and corrected by me, 
 
  
     (A. K. Borah) 
     Sessions Judge,                     
             Sonitpur,Tezpur. 
 
 
 
Dictation taken and transcribed by me: 
 
 
Smt. Pori Das, Steno. 
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A N N E X U R E 
 
 

Witnesses examined by the prosecution: 
 
1.PW1 – Sri Tanka Newart, 
2.PW2 – Sri Gunamali Das,  
3.PW3 – Sri Naresh Das, 
4.PW4 – Dr Biswajit Hazarika(MO), 
5.PW5 – Sri Haripad Barma, 
6.PW6 – Dr ST Rahman, 
7.PW7 – Sri Kamal Das, 
8.PW8 – Sri Biswajit Medhi(IO).  
 
 
Documents exhibited by the prosecution: 
 
 

1. Ext. 1 : Ejahar, 
2. Ext. 2 : Inquest report, 
3. Ext. 3 : Post-mortem report,  
4. Ext. 4 : Sketch map, 
5. Ext. 5 : Charge sheet.  

 
 

Witnesses examined by defence:  
 
Nil 

 
Documents exhibited by the defence:  
 
Nil 
 

 

 

 
                                                                                   (A. K. Borah) 
                                          Sessions  Judge,                   
                               Sonitpur,Tezpur. 
  


